CENTRAL ABMINISTRATIVE TRI BUNAL

FRINCIPAL BENCH P s
NEW DELHL / @
-\5//

R.A.N0,237 of 1994
in

New Delhi, this the ‘2 9 W day of July 1994,

Hon'ble Mr Justice S.K.Dhaon, Actg.Chairman
Hon'ble Mr B.N.Dhoundiyal, Member(A)

Shri R.C.Gupta,
S/0 late Shri Shrikrishna Chandra Gupta
Stastical Branch
Nor thern Rai lway Hgs. R/O 10/95, A Vishnu Gali
Vishwash Nagar Shahdaraﬁdﬂm Delhi.

Fllay,

( thr Wz K. vocate)
wgh .ﬂ. LR J LK LR 0.‘“”
Applicant.
( in the C.a)
Ve
Union of India through the
General llanagor
Nor thern Railway
Barod g Hou e, New Delhi. Pue oo oa N «.;Respondent.
( through Mr R.L.Dhawan,Adv) «o« Review applicant,

ORD ER (by circulation)

(delivered by Hon'ble Mr B.N.Dhoundiyal,
Member(A) ‘

This Review Application has been filed
by the official respondents in OA No /385 of 1994
decided on 10.641994,

2, It is pertinent to note here that inspite
of service, the review petitioners failed to put

in appearance on 24,3.1994, 29.4/1994 and 6,5,1994,
On 6.5.1994, the following order was passed:

" Admit. Respondents are duly served.
No one has cared to put in appearance
on behalf of the respondents, Therefore,

the questions of filing counter-affidavit
does not arise.,*

3. In the ng.nt dated 10.6.1994. this Tribunal
Observed that in the absence of counter affidavit, we
has no option but to accept thJa;vmcnts made in the

O, As 3s correct.

4. The contents of the review application
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are what should have been in the coun r affidavit.
The review petitioners having forfeited

the right to file a counter-affidavit camnot
now, through the review application, re-agitate
this matter. Another ground taken for

the review is that only the Chairman can pass
orders for early hearing of the O.Ass This
ground is also not tenable as the Bench in its
order dated 6.5.1994 stated that a§ the point
involved was very short, the case was being
listed for hearinge It may also be noted
that neither the reviéw petitioners have cared
to fil e am application for restoring their
right to file the counter nor did they ever
challenge the order dated 6.5.1994, whereby
this case was fixed for final hearing.

Se In view of the sbove, the
review petition is hereby rejected.

£.N ,(JV(L—,.L %\L
( B.N.Dhoundiyal ) ( S.‘lé‘{:laon )
Member( Ax ActgsChairman.



